FORM B
PUBLIC ANNOUNCEMENT
(Regulation 12 of the Insolvency and Bankruptcy Board of India (Liquidation Process)
Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF Advantage Overseas Private

Limited
Sr. | PARTICULARS DETAILS
No.
1. | Name of corporate debtor ADVANTAGE OVERSEAS PRIVATE
LIMITED
2. | Date of incorporation of corporate 10" August, 2024
debtor
3. Authority under which corporate Registrar of Companies, Mumbai
debtor is incorporated /
registered
4. | Corporate Identity No. / Limited U05121MH2004PTC199195
Liability Identification No. of
corporate debtor
rincipal office (if any) of corporate Highway, Malad (East) Mumbai - 400097
P P y P Maharashtra
debtor
6. | Date of closure of Insolvency November 27, 2024 (Order received by the Liquidator on
Resolution Process 05" December 2024)
7. | Liquidation commencement date of |[November 27, 2024 (Order received by the Liquidator on
corporate debtor 05" December 2024)
8. | Name and registration number of the |KAMAL KUMAR JADWANI
insolvency professional acting as IBBI/IPA-001/IP-P-02786/2022-2023/14259
liquidator
9. | Address and e-mail of the Address: Flat No. 605, Wing-B, Sadguru
) liquidat istered with th Complex Il (A-B), Film City Road, Goregaon
Iquidator, as registered wi © East, Adjacent to Satellite Tower, Mumbai
Board Suburban, Maharashtra, 400063
Email id: KamalJadwani@gmail.com
correspondence with the liquidator Complex Il (A-B), Film City Road, Goregaon
P q East, Adjacent to Satellte Tower, Mumbai
Suburban, Maharashtra, 400063
Email id: ip.advantageoverseas@gmail.com
11| Last date for submission of claims  04™ January 2025

Notice is hereby given that the National Company Law Tribunal Mumbai Bench has
ordered the commencement of liquidation of the ADVANTAGE OVERSEAS PRIVATE
LIMITED on November 27, 2024 (order received by the Liquidator on December 05,
2024).

The stakeholders of ADVANTAGE OVERSEAS PRIVATE LIMITED are hereby called
upon to submit their claims with proof on or before 04" January 2025, to the liquidator at

the address mentioned against item No.10.

The financial creditors shall submit their claims with proof by electronic means only. All
other creditors may submit the claims with the proof in person, by post or by electronic
means.




Submission of false or misleading proof of claims shall attract penalties.

In case a stakeholder does not submit its claims during the liquidation process, the
claims submitted by such a stakeholder during the corporate insolvency resolution
process under the Insolvency and Bankruptcy Board of India (Insolvency Resolution
Process for Corporate Persons) Regulations, 2016, shall be deemed to be submitted
under section 38.

Date: 06" December 2024
IBBI/IPA-001/
IP-P-02786/

2022-2023,

Place: Mumbai

sd/-

Kamal Kumar Jadwani

Liquidator of ADVANTAGE OVERSEAS PRIVATE LIMITED

IBBI Reg. No.: IBBI/IPA-001/IP-P-02786/2022-2023/14259
AFA: AA1/14259/02/300625/106874



SATURDAY, DECEMBER 7, 2024

WWW.FINANCIALEXPRESS.COM

FINANCIAL EXPRESS

dorer & Canara Bank<Z\

ARM Branch = Il Mumbai, 3cd Fleor, Canara Bank Buidng, Ad Marzban Streel. Mumbai - 400 001
Emall | Cob28%E canarabank cam Ted 8655548054/19 Web :: Www.canarabank.com

POSSESSION NOTICE

WHERE AS The undersigned being the Authorized Officer of Canara Bank under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest (Enforcament) Act, 2002 (SARFAESI) and in exercise of powers conferred
under Section 13(12) read with Rule 3 of the Secunty Interest (Enforcement)} Rules,
2002 issued a Demand Notice Dated 21.08.2024 calling upon the Borrowars!
guarantors to repay the amount menboned in the notice being Rs. 45,25 ,301.64
(Rupees Forty Five Lakhs Twenty Five Thousand Three Hundred and One and
paisa Sixty Four only) within 60 days from the date of the receipt of said notica,
The Borrower | Guarantors / Mortgagers M/s, KIRAN ENTERPRISES, represented
by Mr. Kiran Gopa! Satavi & Legal Helir of Late Hemant Subhash Bhoir, Mr, Subhash
Raghunath Bhoir and Mrs. Surekbha Subhash Bhoir, with Regd, address at,
Saparonde Post Kudus, Tal- Wada Dist. Paighar . Maharashtra - 421312, having failed
to repay the amount, notice is hereby given to the borrower! guarantors and the public
in general that the undersigned has taken Possassion of the property described herein
below in exercise of powers conferred on him / her under Sub-Section (4) of section 13
of the Act read with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this
the 04 day of December of the year 2024,
The Borrowers attention is invited to the provision of Sub-section (8) of Section 13 of
the Act, in respectof time avallable, lo redeem the secured assets
The Borrower and guarantors in particular and the public in general ara hereby
cautioned not to deal with the property and any dealings with the property will be
subject to the charge of the CANARA BANK, ARM II Branch for an amount of
Rs. 4525301.64 (Rupees Forty Five Lakhs Twenty Five Thousand Three
Hundred and One and paisa Sixty Four only) (as on 31.07.2024 plus further
Interest and charges from 01,08 2024)

DESCRIPTION OF THE IMMOVABLE PROPERTY
Shop No, 26, 1st Floor, B Wing Evershine City, Vill Kudus, Tal Wada, st Paighar
Maharashira

Sd/-
Authorized Officer
Canara Bank

Date : 04 Decomber 2024
Place : Mumbai

POSSESSION NOTICE

dorel d Canara Bank

o 1aa Livhetsh v g
B E e s |
ARM Branch — il Mumbal, 3rd Floor, Canara Bank Bulding, A Marzban Strest, Mumbai — 400 001
Email - Coh8Z80@canarabank com Tel. 655248054/19 Wab 1 Www.canarabank.com

WHERE AS The undersigned being the Authonzed Cfficer of Canara Bank under the
Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest (Enforcement) Act, 2002 (SARFAESI) and In exercise of powers conferred
under Section 13(12) read with Rule 3 of the Security Interest {Enforcement) Rules,
2002 issued a Demand Notice Dated 21.08.2024 calling upon the Bomowers/
Guarantors to repay the amount mentioned in the notice being Rs. 46,33,976.52
(Rupees Forty Six Lakhs Thirty Three Thousand Nine Hundred and Seventy Six
and paisa Fifty Two only) within 60 days from the date of the receipt of said notice.
The Borrewer / Guarantors / Morigagers Mis. Raut Enterprises, Represented By Mr.
Naresh Chandrakant Raut & Legal Heir of Late Hemant Subhash Bhoir, Mr. Subhash
Raghunath Bhoir and Mrs. Surekha Subhash Bhow, with Regd. address at,
Saparonde Post Kudus, Tai- Wada Dist. Palghar , Maharashtra - 421312, having failed
to repay the amount, notice is hereby given to the borrower! guarantors and the public
In general that the undersigned has taken Possession af the property descnbed herein
below In exercise of powers conlerred on him / her under Sub-Section (4) of section 13
of the Act read with Rule 8 of the Securily Interest (Enforcement) Rules, 2002 on this
the 04 day of December of the year 2024,
The Borrowers attention is inviled to the provision of Sub-section (8) of Section 13 of
the Act. nrespect of tima available, to redeem the secured asssls.
The Borrower and guarantors in particular and the public in general are hereby
cautionad not to deal with the property and any dealings with the property will be
subject 1o the charge of the CANARA BANK, ARM Il Branch for an amount of
Rs. 46,33,976.52 (Rupees Forty Six Lakhs Thirty Three Thousand Nine Hundred
and Seventy Six and paisa Fifty Two only) (as on 31,07.2024 plus further interest
and charges from 01.08.2024)
DESCRIPTION OF THE IMMOVABLE PROPERTY
Shop No. 27, 1st Floor. B Wing. Evershine City, Vill Kudus, Tai. Wada, Dist. Palghar
Maharashitra.
Sd/-

Authorized Officer

Canara Bank

Date : 04 December 2024
Place : Mumbal

dotel d® Ganara Bank
e |

ARM Branch - Il Mumbai, 3rd Floor, Canara Bank Building, Adi Marzban Street, Mumbal - 400 001
Email : Cb6Z&3@ canarabank.com Tel. 3655848054/19 Web :: Www canarabank.com

Securitization and Reconstruction of Financial Assets and Enforcement of Security
Interest (Enforcement) Act, 2002 (SARFAES!) and in exerGise of powers conferred
under Section 13(12) read vith Rule 3 of the Security Interest (Enforcement) Rules,
2002 ssued a Demand Nobice Dated 21.08.2024 calling upon the Borrowers/
Guarantors 1o repay the amount mentioned in the notice being Rs. 47,67,368.39
(Rupees Forty Seven Lakh Sixty Seven Thousand Three Hundred and Sixty Nine
and paisa Thirty Nine only) within 60 days from the date of the receipt of said notice.
The Borrower | Guarantors / Morigagers M/s. Bhoir Enterprises; represented by
Legal Helr of Late Hemant Subhash Bhoir Mr, Subhash Raghunath Bhoir, Mrs,
Surekha Subhash Bhoir with Regd. address at, Ground Floor Pest Kudus, Tal- Wada
Dist. Palghar, Maharashtra - 421312, having faded to repay the amount, notice s
hereby given to the Borrower! Guaraniors and the pubbc in general that the
undersigned has taken Possession of the property described herein below inexercise
of powers conferred on him / her under Sub-Section (4) of section 13 of the Act read
with Rule 8 of the Security Interest (Enforcement) Rules, 2002 on this the 04 day of
December of the year 2024,
The Borrowers attention is invited to the prowision of Sub-sectian (8) of Section 13 of
the Act, Inrespect of time avallable, to redeem the secured assels
The Borrower and guarantors In particular and the public in general are hereby
cautioned not to deal with the property and any dealings with the property will be
subject fo the charge of the CANARA BANK, ARM Il Branch for an amount of
Rs. 47,67,369.39 (Rupees Forty Seven Lakh Sixty Seven Thousand Three
Hundred and Sixty Nine and paisa Thirty Nine only) (as on 31.07.2024 plus further
interest and charges from 01.08.2024)

DESCRIPTION OF THE IMMOVABLE PROPERTY
Flat No. D, 125, Fioor 12, D Bullding, Tata Amantra Vill Ranganodl, Tal, Bhiwandi, Dist,
Thane, Maharashira,

POSSESSION NOTICE
WHERE AS The undersigned being the Authorized Officer of Canara Bank under the

Form No INC -26
[Pursuant to rule 30 the Companies (Incorporation) Rules, 2014]
change of registered office of the company from one state to another
Before the Central Government
Western Region
In the matter of sub-section (4} of Section 13 of Companies
Act, 2013 and clause (a) of sub-rule (5) of rule 30 of the Companies
(Incorporation) Rules, 2014
AND
In the matter of Anaya Venture Private Limited having its registered office at
184, Samul Street, 18, Hazira Mansion, 2nd Floor, Mumbai, Maharashtra, India,
400009

(PETITIONER)
Notice is hereby given to the General Public that the company proposes to make
application to the Central Government under section 13 of the Companies Act, 2013
seeking confirmation of alteration of the Memorandum of Association of the
Company in terms of the special resolution passed at the Extra ordinary general
meeting held on 20/11/2024 to enable the company to change its Registered office
from “State of Maharashtra to “State of Telangana™".
Any person whose interest is likely to be affected by the proposed change of the
registered office of the company may deliver either on the MCA-21portal
(www.mca.gov.in) by filing investor complaint form or cause to be delivered or send
by registered post of his/her objections supported by an affidavit stating the nature
of his/her interest and grounds of opposition to the Regional Director at the address:
Everest 5th Floor, 100 Marine Drive, Mumbai-400002, Maharashtra, India within
fourteen days of the date of publication of this notice with a copy to the applicant
company at its registered office at the address mentioned below:
Rlo- 184, Samul Street, 18, Hazira Mansion, 2nd Floor, Mumbai, Maharashtra,

HERO FINCORP LIMITED
CIN: U74899DL1991PLCO46774

Regd Office: 34, Cammunily Centre, B Lok,
FINCORP | ™ Vecartvirer Newvermettoos

Tel: 011-40437150 | Fax: 011-43487150,
Email: Migaton@harofincorp.com | Website: www herofincorp.com

Whereas the Authorized officer of Hero FinCorp Limited (HFCL), a Non-Banking
Financial Company, under the provisions of the Securitisation and Reconstruction of
Fimancial Assets and Enforcement of Security Interest Act, 2002 (54 OF 2002)
(hereinafter referred to as “Acl”) and in exercise of the powers conferred under Section
13(2) of the Act read with Rule 3 of the Security Interest (Enforcement) Rule, 2002
ssued a Demand Notice dated 30.08.2024, calling upon:

1. Ms Vaibhav B Nagaonkar General Stores (Borrower/Addressee No.1)
Through its Proprietor, Having its office at: Shop No. 3, Sai Dham CHS, N L
Paralkar Marg, Parel, Mumbai-8320868752

2. Mr, Vaibhav Bhikaji Nagaonakr{Co-Borrower/Mortgagor/ Addressee No.2)
Proprietor, Residing at; Near Shivsena Sakha No. 119, /A, Saidham CHS,
Nanabhai Paralkar RD, Parei, Mumbai-400012

3. Mrs. Ashwini V Nagaonkar (Co-Borrower/Mortgagor! Addressee No.3)
Residing at Near Shivsena Sakha No, 119, A, Saidham CHS, Nanabhai
Paratkar RD, Parel, Mumbai-400012

to repay the amount mentioned in the nofice Rs. 88,26,126.42 (Rupee Eighty Eight
Lakh Twenty Six Thousand One Hundred and Twenty Six and Forty Two Paise
Only) due as on 20.08.2024 along with the applicable interest and other charges
within Sixty (60} days from the date of receipt of the said notice,

The Borrower having failed to repay the amount, Nofice is hereby given to the
Borrower and the public in general that the undersigned has taken the possession of
the propery described herein below in exercise of powers conferred on him under
sub-section (4) of section 13 of Act read with Rule 8 of the Security Interest
(Enforcement) Rules, 2002 on 05,12.2024.

The Borrower in particutar and the public in general i8 hereby cauboned not to deal
vath the property and any dealings with the property will be subject to the charge of
HFCL for an amount of Rs. 88,26,126.42 (Rupee Eighty Eight Lakh Twenty Six
Thousand One Hundred and Twenty Six and Forty Two Paise Only) due as on
20.08,2024 zlong with the applicable interest and other charges

The attention of the Borrower 18 invited to provisions of sub-section {8) of section 13 of
the Act, in respect of time available, to redeem the secured assel,

DESCRIPTION OF IMMOVABLE PROPERTY/SECURED ASSETS IS AS UNDER:
“Shop no. 3, admeasuring 183 square feel carpel area on ground flcor in "A” wing in
the building known as “Saldham Co-operalive Sccialy Limited®, constructed on the
fand bearng CS no. 305 and 304, silualed at village- Pare!, Sewri Division of Bombay,
North: Sai Apartment, South: Gayatri Bullding, East: NL Paratkar Marg, West: Datta
Enclave Bullding®
PLACE: MUMBAI, MAHARASHTRA
DATE : 05.12.2024

SD/-, AUTHORIZED OFFICER,
HERO FINCORP LIMITED

FORM B
PUBLIC ANNOUNCEMENT

{Regulation 12 of the insolvency and Bankruptcy Board of India
{Liqusdation Process) Regulations, 2016)

FOR THE ATTENTION OF THE STAKEHOLDERS OF

ADVANTAGE OVERSEAS PRIVATE LIMITED

POSSESSION NOTICE [(APPENDIX IV) RULE 8(1)]

| 11, | Last daoa ko submisson of daims

PARTICULARS DETAILS
1. MName of corporate debior | ADVANTAGE OVERSEAS PRIVATE LMITED
2  Dema of iIncorporation of comoraie 710hAc.r;ust.2t@l

deotoe
3. Authorty undar which corporets
__( Oabtoe s incorporated | regesterad
4 Comorate kersty No. / Limvad

Lisbity derifcation No of

| corporata dabior |
5 | Address of ths registerad ofics and | $14/AWINg, 4th Floor, Exprass Zone Off W E Highway,
pencipal ofioa (i any) of coporate | Malad {East) Mumibai - 400067 Maherashta

| Ragtstrar of Companies, Mumbal

UGB T2 VHEOOWPTC 106185

dabtor
6 | Damme of cosure of Insolvency Novermnber 27, 2024 {Ordar recened by tha Liquidator on
. Resolution Process 05th December 2024) SO .
7. Luadation commencament dise | Novermber 27, 2024 {Ordar recend by the Liquidator on
of coporte detion 05t December 2004)

| KAMAL KUMAR JADVYANS
| BELIPA- 001 PROZTENA022. AIZAN 4260

&  Nameand registraion niamber of
the insohvency professionsd acting
s bopadaior
9 | Address and el of the liquidilor, | Address: Fiat No. 605, Wing 8, Sadguru Complext I (AB),
08 regedenod with the Board | Fim City Road, Goregaon Enst, Adacert o Satelin
| Tower, Murmba Suburtan, Mahamshira, 400063
| Emall 1d: Karnad bndvawniggmial corm :
Address. Flat No. 605, Wing B, Sadguru Complex | (AB)
Fim City Road, Goregaon East, Adacert 10 Satelie
| Towwee, Murmbial Suburten, Maharsshtra, 400063
Emal id: ipadhvantageoversaas@agmaloom
| D4t Jarxany 2025

10.  Adaress and eqres 10 be wsed for
correspandance with the liguidalor

Notice & hereby given that the National Company Law Trbunal Mumbai Bench has

arderad the commencemsant of liquidailion of the ADVANTAGE OVERSEAS PRIVATE

!“JOLZ!I‘}'ED on November 27, 2024 (order received by the Liquidator on December 05,
4).

The stakeholders of ADVANTAGE OVERSEAS PRIVATE LIMITED ars hereby caled

upon to submit their claims with proof on or before 04th January 2025, to the kquidator at

the address mentoned against item No, 10

The financial creditors shall submit their claims with proof by electronic means only. Al

other creditors may subma the claims with the proof In person, by post of by electronic

means.

Submission of false or misleading proof of claimes shall attract penalties.

In case a siakehoider does not submit its claims during the liguedation process, the clamms

submitted by such a stakeholder during the corporate insolvency resofution process

under the Insoivency and Bankruptcy Board of india {Insolvency Resciution Process for

géxpora!a Persons) Regulations, 2016, shall be deemed to be submittad under saction

Date: 06th Decamber 2024
Place: Mumbal
Kamal Kumar Jawanl
Liguadator of ADVANTAGE OVERSEAS PRIVATE LIMITED
IBBIIPA-D01 1P PO2786/2022-2023/14259

L&T Finance Limited

(formerly known as L&T Finance Holdings Limited)
Registered Office: L&T Finance Limited, Brindavan Building
Plot No. 177, Kalina, CST Road, Near Mercedes Showroom
Santacruz (East), Mumbai 400 098

CIN No.: L67120MH2008PLC181833

Branch office: Thane, Mumbai

POSSESSION NOTICE
[Rule-8(1)]
Whereasthe undersigned being the authorized officer of L&T Finance Limited (Erstwhile, L&T Finance Holdings Ltd), under the Securitization and Reconstruction
of Financial Assets and Enforcement of Security Interest Act, 2002, and in exercise of powers conferred by Section 13(12) of the said Act read with [rule 3] of the
Security Interest (Enforcement) Rules, 2002 issued a demand notices calling upon the Borrower/ Co-borrowersand Guarantorsto repay the amount mentionedin
the demand notice appended below within 60 days from the date of receipt of the said notice together with further interest and other charges from the date of
demand notice till payment/realization. The Borrower/ Co-Borrowers/ Guarantors having failed to repay the amount, notice is hereby given to the Borrower/ Co-
Borrowers/ Guarantors and public in general that the undersigned has taken possession of the property described herein under in exercise of powers conferred
on him/herunder Section 13 of the said Act read with rule 8 of the said Rules on this notice.

@ L&T Finance

22123547L |Singh Panesar, (3)

Loan Borrower/s/ Date and Type
Account Co-borrower/s & Description of the Mortgaged Properties Outstanding of Possession
Number | Guarantors Name Date Amount (3) Taken

H036801901 (1) Jaspal Singh As All the piece and parcel of the Property Address: Flat No. B — 704, | 09.09.2024 |Rs. 33,88,248.91/- 02.12.2024
22123547/ |Borrower, Admeasuring Area 38.80 Sq. Mtrs (built Up) 66.67% Admeasuirng As on 05-09-2024 Symbolic
H036801901(2) Samrati Jaspal Area Of 58.21 Sg. Mtrs. (built Up) On The Seventh Floor Of Building Possession

Known As Shree Sheetal Plaza Co.op. Housing Society Ltd. Situated

Demand Notice

Sd/- : Manjeet Kaur Harpal On Parcel Of Land Or Ground Lying Being And Situated On Survey No.
Date : 04 December 2024 Authorized Officer | | India, 400009 Sinah Panesar 71(365), Hissa No. 2, 4p, 3,5, 6p And 8., Survey No. 366 (63), Hissa No. 1
Place : Mumbai Canara Bank For and on behalf of the Applicant 9 Of Village Ghoddey, In Taluka And District Of Thane
The Borrower/ Co-borrowers/ Guarantors in particular and public in general is hereby cautioned not to deal with the property and any dealing in the property
Ghanshyamdas Baja| _ would be subject to the charge of L&T Finance Limited for an amount mentioned in the demand notice together with further interest and other charges from
- 3 the date of demand notice till payment/realization.
{Director) 2
= Sd/-
Date:7-12-2024 w Date: 07.12.2024 Authorized Officer
Place : Mumbai T Place: Thane, Mumbai For L&T FINANCE LIMITED
e ey CORPORATE BRIEFS [

HPCL Honored with 10 Prestigious Awards at the PRCI Excellence Awards 2024
Hindustan Petroleum Corporation Limited (HPCL) has once again demonstrated its excellence in Public
Relations and Corporate Communications by securing an impressive 10 prestigious awards at the PRCI

group of luminaries from the industry. Individual ‘Chanakya Awards’ were also received by Shri Anupam
Tiwari, GM-PRCC and an officer from the team for Stakeholder Management and Event Management. Team

PRCC expressed gratitude to all stakeholders.

UPDATE (GOA PAVILION)
Goa Pavilion Inaugurated At lITF New Delhi

Excellence Awards 2024. This
recognition underscores HPCL’s
unwavering commitment to
fostering innovation and
excellence in stakeholder
engagement. A key highlight of
the event was the induction of
Shri Rajeev Goel, Executive
Director — CSR & PRCC, into the
PRCI Hall of Fame, joining an elite

Goa Pavillion at the much-awaited 43rd India International Trade Fair, an initiative of India Trade Promotion
Organisation (A Government of India Enterprise), based on the theme "Vikasit Bharat @2047" a mega event

UPDATE (LIC)
All India LIC Games

Mr. Siddhartha Mohanty, CEO and MD, LIC of India inaugurated the All India LIC Games, 2024 at the Sawai

g WAS inaugurated by Shri Dipak Bandekar, Director of

Atmanirbhar Bharat Swayampurna Goa was also released at
 the hands of Shri Bandekar on the occasion. The fair is set
up on a space admeasuring 203 Sg. mts. earmarked by
ITPO in Hall No. 3 (New Hall) designed in line with this year

' theme with emphasis on projecting rich Goan Cuisine with
courteous hospitality of Goan people and Goa’s develop-
mental achievements through Audio Visuals, Small
Hoardings and Photographic display.

UPDATE (JNPA)

JNPA Hosts Delegates from Major Ports and Senior Officials of MoPSW

Jawaharlal Nehru Port Authority (JNPA) - India’s Best Performing Port, hosted the Convention of
Secretaries of Major Ports on Friday, November 29, 2024. The two-day event brought together
delegates from major ports and senior officials from the Ministry of Ports, Shipping, and Waterways
(MoPSW). The convention was inaugurated by Shri Unmesh Sharad Wagh, IRS, Chairman of JNPA, in
the presence of Shri Sandeep Gupta, Joint Secretary, MoPSW, Shri P.K. Roy, Director (PHRD), and
Smt. Manisha Jadhav, General Manager (Administration) and Secretary, JNPA. In his inaugural
address, Shri Unmesh Sharad Wagh, IRS, underlined JNPA's dedication to driving collaboration and
innovation within the port sector. The convention's agenda included a series of impactful sessions: HR

Challenges and Innovative Strategies, Welfare and Pay Structures, Cross-Learning Opportunities and
Stress Management. The second day features a guided tour of the historic Elephanta Caves, offering a
cultural experience to the attendees. The event will conclude with a recap of discussions and

Mansingh Stadium in Jaipur today. This annual sports festival of Life Insurance Corporation of India, which will

run for four days. Also present on the occasion were Mr. Salil Vishwanath, Executive Director (HRD), Mr.
Aditya Gupta, Executive Director (Corporate Communications), LIC Northern Zone Zonal Manager Mr. J.P.S.

formally announced the commencement of the All India LIC Games. About 450 players from eight Zones of the

Corporation will be participating in these games.

UPDATE (IES College)

Revealing the Untold Stories of Temples

Discover the hidden architectural treasures of Konkan at "G @& U," a unique temple exhibition by IES
College of Architecture. Dive into the artistry and heritage of Konkan’s ecologically significant, lesser-known
temples. Explore intricate models, traditional techniques, and interactive displays that bring this cultural
heritage to life. Engage with students, faculty, cultural experts, conservation architects, and local influencers,
gaining insights into this architectural legacy. At - Bombay Art Society, Bandra (W). From 6th December — 8th
December, 2024; Timing is11 am - 7 pm and Entry is Free and Open to all.

UPDATE (DOP)

Bajaj and Senior
Divisional
Managers, Jaipur
Division. The
opening ceremony
started with the
march past by the
| Sports persons
followed by hoisting
of flag by CEO &
MD, Shri S.
Mohanty, who then

UPDATE (WR)

2024

AM respectively.

financialexp.epaptin

actionable outcomes from the convention.

Picture Postcard on the Centenary of the Gateway of India
Shri Amitabh Singh, the Chief Postmaster General of Maharashtra Circle, today unveiled a commemo-
rative special cancellation and a picture postcard marking the centenary of the iconic Gateway of India.

The event was held at the Maharash-
tra Circle office, drawing attention to
one of India's most important
landmarks and celebrating its
) historical significance. Mr. Manoj
Kumar, Director Mails and Business
_ | Development, Mr. Abhijeet Bansode,
#¢  Director Headquarters, Dr. Sudhir
Jakhere, Asst. Postmaster General
(Business Development) and Mr.
' Yadagiri Nyalapelli, Asst. Director
Postal Services, Maharashtra Circle
were present on the occasion.

WR To Run Special Local Trains For Vasai-Virar Marathon On Sunday, 08th December,

For the convenience of participants attending the 12th edition of Vasai — Virar Marathon to be held

on Sunday, 08th December, 2024, Western Railway will run two additional special slow local trains

in the early morning of 08th December, 2024, from Churchgate to Virar. Timings of From Churchgate
additional special slow local trains are 2.30 AM and 3.00 AM which reach Virar at 4.05 AM and 4.35

No Day Block On Wr On Sunday 08th December 2024

To carry out maintenance work of tracks, signalling and overhead
equipment, a Jumbo Block of four hours will be under taken
between Santacruz and Goregaon stations on 6th line from 23:30
hrs to 03:30 hrs and on 5th line from 00:30 hrs to 04:30 hrs,
during the intervening night of Saturday & Sunday, i.e. on
07th/08th December, 2024. Therefore, there will be NO BLOCK in
DAY TIME over Western Railway Suburban section on Sunday,
08th December, 2024

UPDATE (APOLLO HOSPITAL)
Apollo Cancer Centre Leads the Way with India’s First

LungLife Screening Program to Combat Lung Cancer
Apollo Cancer Gentres (ACCs), a leader in cutting-edge cancer
care, has launched India’s first LungLife Screening Program for
early detection of lung cancer. This groundbreaking initiative aims

to combat lung cancer, which accounts for 5.9% of all cancers
and 8.1% of cancer-related deaths in India. Early detection aids in
better treatment outcome and enhances the survival rate.
GLOBOCAN 2020 estimates of cancer incidence and mortality
produced by the International Agency for Research on Cancer
(IARC) show as lung cancer remains the leading cause of cancer
death, with an estimated 1.8 million deaths (18%) 1iin 2020. Early
screening through low-dose computed tomography (LDCT) can
aid in early detection and significantly improve survival rates. Yet
approximately 80% of high risk individuals have never discussed
screening with their healthcare providers.

UPDATE (WR)

14 Employees Of Western Railway Felicitated With
General Manager’s safety award

Shri Ashok Kumar Misra - General Manager of Western Railway
felicitated 14 employees at WR Headquarters, Mumbai for their
outstanding work which resulted in safe train working. These
employees were awarded in appreciation of their alertness in
duty and contribution towards averting untoward incidents, during
the month of September & October, 2024 and thereby ensuring
the safety of train operations. Out of the 14 employees, 04 are
from Mumbai Central Division, 03 each from Ahmedabad,

Bhavnagar & Vadodara Division, while 01 from Rajkot Division.
According to a press release issued by Shri Vineet Abhishek,
Chief Public Relations Officer of Western Railway, Shri Misra
appreciated the alertness of the staff who were being awarded
and mentioned that they are exemplary role models for everyone
to emulate.




} Email-navakal.1923@gmail.com » www.navakal.in » [1 [f3/navakalofficial

Hag | erferar o fEaR, 209 ﬁﬁ?j @

DT AGDIR- 9085

3T 9T -

o. gidh ¥. g . faweam, wfF <. WS
(@Ie) ¢2. TTHR e ¢ 2. U HEMHIeT ¢3. AT
2¥. faeR aePe! 9= 2. T 9.
ST ST A 2¢. i TS 0. T R9.

R

? R 3

R

3

29

R

HE 29, W 23. G, YHRE @R 4. TH 6.
9% ¢. UG, W 3o. IV, Fed 3%. TERHl
2B ARGl 33. FSTH @l 91T 34. Hiad
3¢. aRg P! e 3. W ¥wg. A=A
¥3. Y, Bl ¥y, W@ ¥E. i gogee Ja0
¥¢. T8R! Yo. M uR. fasfag uu. famo
LE. TG L. FH ABM §2. FaY drell, o

LA

3¢

R 30

¢ IR

%3 ¥ W

Q0

¢l R

20

¥ 2%

R

RE R

3R

34

R

@edl €3. 3@ £%. GIRHM T AWK &E.
TR €. FHH §2. Y@@ 39 St Me
0?. FaH 3. Ffifdl wy. i gHel wu. FH
vE. R, 9%, IWE V. G RS 6.
THAEdl ¢9. WY ¢¥. ARSS! THHA dH
FIUATE WIEH (4. GAIHT ¢ ¢ FaTEHH] T 2.

¥&

&2

¥l

Uy

&2

a gefl Q2. darga o Q. Ml :&. P Q.
81 goo. F1 A, A% o g, AR, fe gox.
qrweT 0 3. M JHRH ¢ o¥. FHH Qol. AN 54

92

90€. AEGHY AN Fdh THT ATSS! (ST L ols.
BT o¢. TURYl aEIdE R A
I 9T -

9. FHHI TS 2. HANE 3. WA ¥. EAEHS faor
BIgAfeT u. fawR €. Fesl 7 e w. Al

€3

93 0¥

3k |39

¥o ¥? ¥R

¥R bo  |u?

WY ug

&3 &Y

%3

e

3R 33

3%

¥Y

W |43

W R

go

&Y

&9 & &R

9¢ 9% Lo

¥

BMAIST ¢. ST d1e, o168 ). Y e arg
go. HA1, Pl ¢¢. ol Mew, T gu. FEM
9. Hd JHERME 9T 92, FA 0. WeH 1.

2

(A S (A4 29 L

\90 92

’R

SUIF 3. WERd 3. Hgl Y. &M, fvesl Qu.
3N T T29 . R, e 2. g 3o.
TGH 39, FOFEA a%] TR FOMW 3.
AT T 3. FESTI Hig FFavaret
S 3. AT 3¢. G, TR ¥o. A ¥3. Fd
FOEG] FOM Y. HEM Yo, T [HFael

204

Q&

202 0%

3

Re Q¢ R

203

20§

209

\9&

00

oL

A

R Ro

R

¥ R4

Q0¥

¥, TITATH 4 8. HEHT dTe SR feansia gaff
63. FAG Wy. Y, TIE, TR0, TAE L.
U1 4R, @l T1 §o. SUEHR FRdl &¢.
e §2. foear, v §3. aUEdi £, I
&Y. 99d €\9. TSI &N €. T €2. SHEEI
2 wo. AU 9. I Tl 93. Tl
Y. GART BFS FHIIR HEH 9. FeH 4D
\9¢. FGHYAMIE! a-aHaHl aTRSST A1 ¢o.
FeATAT SVE FSS TehH ¢ . Bl ¢ 3. o=
@ (Y. FgAM HTHd AGA Hifh FAT LE.
ACTE ¢\9. FAIET (. WIEA FIal Q0. B, &R
% 3. ST 651 G5 VIR Q. AT & £ AT,
TS %%, AW 208, HSdH go2. AGAD o

AATehTS IS U Q034 o I

ATSY Ve : £ FME0 . FARH £. TN 22 e
2. FAFAA L¥. THT L&. BIST 2\, HFHI ££. TAAS
2%. Hd 0. FHIE 3. UF . SO 2E. K e.
IR L. AFFE 32. W 3%. THAT 35. THORHSI
3%. AHYSD ¥2. AGY X¥. TAB Y. FEG ¥E.
UIETHI ¥ <. TASE bo. @I 42. U 4. A 43.
aRT WY, T3 TS G E. TSHAT Lo, T Q. TSH®
go. foayagl €9. 15 £3. Fl £4. FT §5. TS §.
ZaHSH Wo. THERT 3. ASER Wu. fEal ve. e
9. HE \9R. FRT £ 2. TN LR. FI L¥. TR L4,
TS (. TE ¢%. T8 Q0. & 8. TV % 3. T&H
QY. FH %E. A . HAWH ¢. AH <. M
900. f¥TEI 203. U 203. A 20¥. AF®IF L0E.
TEER g0¢. TUEYT 20%. WAl §%o0. Tal

IV W : 2. GeHT 3. T 3. A ¥. F L. A &
AW \9. WET Q. AGE Ro. WS ¢%. Al 2R,
FOU 23. FHE Q4. FHIFFT 0. FUT 9. TRAT 2.
A . YFHl . BIEHAM Q. AT . FAFT 3o.
§¢ 32. JOM@ 33. AE 3u. THAT 3. FES 3¢
F@eAId ¥o. HURl ¥8. FRAB ¥2. ATFA ¥3.
A Y. TGS ¥ 6. TAFE ¥\o. Fhidl ¥<. SR Yo.
AT 4 Q. TS Y. TSH L. I 4E. A9 Le. THd
go. fauer € ¢. dieeeR €. @l £%. 4id §4. FHgH
£€. T9OET £9. SSHRVY §¢. HiGT §%. TR 9.
THHIOT \92. TH \9¥. TUMEHT \9E. I \9\9. Bl Lo.
T £ 3. 8T LY. T LE. SHGB ¢L. TR %o. 3
Q. T Q. FHVET % E. TN Q. A <. AFe
909. URT g0R. UX 203. A9 f0L. & L0\9. BFI

JIoTAIGIIhSd ARG

}!‘\

zﬂﬁmgﬁwﬂaﬁw

W ey fes

;cﬁ'-r IMEB. wﬁ%m
FTATSI=AT WA Sl STTelodoseal ST
bt 3o fafddt swvad & g9 smewearst Atfed

el gIem  Sgewern
3Tferer g HIUATd et
M. AT YO AR
FOMW I IRAA
TR TETe 3R,
IARYEAT  TAD
IFACT AR HHeR

I g EHEe
TATATRI=AT &9 SMH=aT
FeifeohgT &l S
M. igmmear N
2 3N g e
FMATRIH  FEA MR,
RaH  TE<d 3ME I,

IGIGI cb|ece4| UIERSE

BT RS  Galel LT
JUIR ATEY. 9 ST AT
THR IAAGT ThHeAH A
FATCGENT AN TR
TIOE  HOAE .
a1 Hich [ T chloold
S A S
AGER  dleed AT,
T dRH TR HHeR
IR ISATIATT
AMATAT  THES  FIEl
ALY qUITE ATevaTEl

?Wa&mm

SMEEAE T

W@Maﬁvﬁﬁ
JUROT O 3T

ToBd. d HEEL HISAT

e i1 B L T LElCRiS] TR

ca wener foedlet fmetme weft. e feedian
| HATSHILAHTEE]  SBRRA  HHISTHTEIHT eIl
oS e fertema

Q| ciet AfbrgRe sie ameh
uésraawjﬂa"rﬁa?ﬁ

SHT AY EOT  3TiEre
Waﬂﬁg‘rﬁnﬁ

¥ 3 fRe R WA AThReAl.  Teumeae

e wmume @Y, geEEm
TGl WA ATeh R
ITAl, qUEN AT @l

X AOTEEAT Je et & A
. ; od  ToehE Ul g

ThAed SouTfed SUATd IR GRSl S(CATYfTR  FRAAT  SAXE  shell | W YT hWwAl CUER dredl  WEeR YwEr 5
AAA  THEAR AR Gl ARG TASEdie  Sd 3R, e Gl G B D o o I S S A fanﬁan% _ E"”
: HERY  UldE  @l-3fa. @ifEm
= i e SCAHATITIATS] HUTIGA &151Td e et
B MaFarE IR a9
JieYeTes AeeB-aiaR 31 AR = o .
| | T S siaaﬂn?ﬁﬁwﬁa:—aaﬁ e w7t S e
9 J'RCIJ'H ('| HATER 3<ll Yegl pd v T 3
FHetear Sferean e, R il T geTEATRS BRAid Fd | |dar ageeams dud @ea A
0 TTet 9 T CTERHT, i) HoW, ST 91erear =9’ 4 RS UFHTER Ftaet M. 3N, AR (oo ANS HW | |4, @ezdl @@ @g@ dar ar
g, 3T FIW fEe. gﬁuTUﬂ;ﬁﬁaTrrﬁgnW e, FodHT, ﬁ%ﬁaﬂwm,gﬁ Tead SR (4&8) I TEdod aRfOER (48) §  gE FAlelel e, o YT | |enfewdig  wwmen  facd
EEIC] sfor  firgg onfor werguTs HT WEN oMfT whg AT HSIATHN,  AGRAMT | wemm Yod WUIME vl REON Yod AWiOEl SO HUd &Wi e s | (@ 3 A, @k dden
gfarmoTrear doffor  daEagier uftew aifm  HETaTTAE meidter  AieNT go,000 ®WA, | faeeaieAr sitmie S Sedrcar SEEEiet 89 9 G wwW owegw | | FEGAE  weE de o
T gER gE WY A oem BT 9d  gee @41 guW  SaeAiedd Wed AW mufi@ ot oM. @ HURE EeRt en. @ R swarer geft waer | | 6@ mpchfi@gmail.com /
st Wigt  wween  ffdfter e Awer  g: awedmem dw s, qfifer dond o dufed  do Quearl  Gewa @ dufi e w@imer e || MOCTReeon e
At ot fegire  enfor fagr  diwiewdt  svwama et ?'G"T. A THE | U el Ul ST agdi Hiegol ofgl  hiddiel sold dgel, aret s it m;,;%;
e HTTATE S hell. BRI WA SErered frwiar g W@ AWUGEE  TRY 8T | 90l o 9. A AU RO STl I wd Hufed SmTde A - :
Y0t YdETAT Wl dFTd HIUATd el Er.  (THTE) qugTET  ATOAEE! e T | yend sSigem g T8 3 e U Yo (GUWOT)  gReRET A s, e Wa““iiﬁe'd'q' :“;;:;‘ o f“”?g
fegiear fgo famen  SS&d, oiee, IR, HEST Ul  2]%9 20 ?2 Afet  arigre A A, W g Hefae  fufEd Rooc = wem  Iufawmia srfuedt Hefere o ’(q)ﬁag_wom’
gdl. 9o Ydedr SEEI,  S€l 9, HIATIA SIEAT gurfea T TTfHehtl qo ufaamiia R0 (F) 3o HUTEd 8 Yo AT shefaet ST, — .
Tl fRref Jfcrelt Jugr LG =
A RIGRIIIT /MU L P Wﬂa sl S ... N
R, 209 @ Rt 92)
Cotel 3:||3'|CI|$§ 3'"&“3 dgiR Eflill AT oI U UTel 31QYT fepu) | M =
[ | THTEHE . ) 9. |®fiRe wornid g @S METH maRe s
;H’Erg ﬁ'ﬁ' T S E 3 a% M UTe 9 d3oe MR §iet siguare Qa% REEE] Fd@'q WW 2. [itie FoRpen s Raid _ 90 3T, 2028 _
e gﬂg & S S 1, Hguf  dgme e Fogrear AW gim o dmga gir | | s ol md e g
e 9% 1; = ? < ¥ ¢ ofyrdt  enfor e freeer W AEEdt  GEel BTeEe ST SH | [ e avw o5 955 590 | s mmmaoorereremes
e T e ol LN e —
e W TET-INT . . «. [@fui¥e smorplen dievilga oriera | wow/o-Tr, e s, veiE g, 3ie ug.
o FA T 3:”%?{ qTeAT 1_—5"0'[1@' aﬁ', AT JeRIOTTa a'?c_"ﬁ' @ aa'lﬁww T ;nf'nuu:mmuﬁm:‘m(.,;w ,sl?|rj‘ﬂr?:;(l.m u(:x.;r.n?‘. me«n-’.(l)g!)l.‘é{déwm-m\:w HE_
fisﬁ\aaq AT, T aﬁa|ﬂaﬁqﬁq T e f oozt o, I qRymed m %. |RaswI Gera Wishen GRSl Relid ::.»ﬂ(\exd;r :;r-(_;::xutu"")mnvm,r.,n.«..mlﬁem,
& K . Tequar=n Q?;h‘ﬁ?;[ ot gHfOeer Ger gw dF9vdd I, AT 39T g 0. [BliRe HURBIA URAA [E AV 0 ARaR, 04 (WD R, ou B,
Qﬁfgﬁj—q TR oI ﬂ Rt R0 Aol 3R W)
FOAET o q:n\—ﬂ-q-l—ch% El STeRT frehret 3"% qu@ 3”% ¢ |URHHAKD FEU BIH UGN RABHIE | B3 HAR SHedlel
IR ECAGIG WWW 9% ey el i i 3l sz uen IBBUIPA-001/1P-P-02786/2022-2023/14259
Inefer daw @Tﬂ, 3T ¢ [sisas dicviiga o URSBIUGTl | e Falokb] . Kok, [o1-dl, HeIm BlFeia
f\ma.a:” m TE.'% W Wd‘:f a’ﬁ' tmﬁg RIS EICH HHEZT < wen iy §-de Il (o-d), Rsen R A, sikona (ud), Feende
w. . ame Wl'ﬁ% FEd e ATl AT Tt laven Jewd, Hag IR, FFRTY H00083
ﬁﬁ g Thd ?TFﬁ aGFiT i LR m #3t51: kamaljadwani@gmail.com
. G e ST BISEIE it 3-ferfear 90 | URHFANDINE URRERIBRA AT | Ten: ksl . fou, oAl HeI Bl
AT ATHENT=A TAH Seer erfor NSEIRE ﬁ-mm%ﬁ- 9) tarme- -BTYPH-TAl-8- zq §09 wen 3nfon §-3e Il (u-dh), Rsea R s, aidona (ud), Feende
SR IR A oAl @ i aegd Y@ % gdlel @, § ddentd bl PR Aw: vama AW w azen e, Y T, AGRR, 00043
N - ' m I TATATTTAR e gt dred R L T R $aler: ip.advantageoverseas@gmail.com
mmm%ﬁ W %Fﬁ' SogTEr Tl W Wv Sl FCED AT BT HTOT WW T afr IR BRIEEER TEE 3T 99 | &1 Aez worl o Reks o SR, 2094
iauﬂ% HS g(_'i H dIR HE g{_'i Thd T IGRIEE! : m e e WER JYaA R A A, Al JER DU BRG] ARMUBI FHEg FSGG Aol
B E}HT, et : @ Feendler o et gl Jhdl WS T ézm Sn{m“iaw AR5 F: W ;(T;:? e:w it ::sz”” ;ﬁw:sﬁ;w:rltzé!:ﬁ:‘ezi:lvm;:nnx.u gLL.i, -r-zm'rlrvx :\n}-}:;
SE T \ c Ra. (uRrsemuara . ou Bdaz, 202w 00 $AeE? ander wra e,
UH Hete el w9l el afor gsﬂ'q ?\m i el a8 HIAR B, a‘f:q:(ra.ia{s?:’ql.'rzé;; W‘I’;ﬁttzu'n a‘n-gur:":i.,;l <'n;ln; :'Iliil ‘:;J:l[(jaro'mv\-: . oy T,
siafora f6era - 5. 93uavec/-, Fifdar o ol fibar cnydi uRHINEIBER @W B, 90 JAR WG U AR BIVAH H0AA

Tl ghATES 323! BT WRICRT SR

M UTeT 9 d3oed
& TR T SR, TeaEdd an faweeea
IO TGN STAT. T &g a1 a1

TERIGTE TH e, 3rfue H e
% deme PR Seter R @EER
. 0% T 03§ B AT HRIHD
M. T AT UGw TR 3. HEEH

JeRTOTTE FErEaE Wiengll Wil Hifd WU ol A, AGHT TeROTaEA  oAel
Hell onfor o fGa e wHES a1 EfAvaTIES! U § T FHIE el IR,

FHTTE SO 372,
i ST SeeRe
e, @ fewema av ffEwa smeen
TifrqeamsHToT SR EeedTal gAEul geet
meMEYSET  wEe gE AT IRy
AN AT W ¥ JHEN  wY e aramede!
Tl AfEear e, 3 TEuA @,

wiehe AEHdl A
TN A GAR %

i faa: g=a, $oaEl: 3. o000/-.
9 #feat. adta £-

4.92.20%% TGl 9u.00 TG IR,

fofce Jpl audie e IR

mriz www.ireps.gov.in a7 3Ucie

. H1. A, W 581

A NS

Aa.

Rl et Aich e @i R e gdagions uEdla are . wr 3l smars
iR gl i @fde:, cusngr fa gaagie ugda BT o% aasw.

O HPIIRGA & g1 uR¥enUel uRBAIIRNS AT A BEARI, 3N MURGIER Buike
Raaudt sva wiricTeam e da [ dRdl arR i Rassid sz (sl
il Rassad) e uldsan) RERI6, 2095 3603 B 3¢ 3002 G361 BT FIA0a

Rai®: of, RAaT, 202w @
fewmn: Fag

g fban Reemafer Beom TR VR B 48 SroTavard Ag

THA PAR FEat
2 Ao uride fElies uiysaus
IBBIWPA-00111P-P-02786/2022-2023/14259




